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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH : AT HYDERASAD

LR .
. K "'
G.A, 1393/93 Dt. of Dacision 44.12.93 :
™
o
v
G.) Venkateshuar ' .%. Applicent, k

o

SRS S

Vs

Tha Governmeat of India

Represented by Cabinet Secretarwj

Cent.s]l Secreteriat .

New Dslhi, . . Respondent,

Counsel for the Applicant "t Mr.G.Venkateswar
' (Party - in - person)

Counsel for the Respondents. : fir.N.R.Deveraj, Sr.C35C.
CORAM :
THE HON'BLE SHRI 4.8. GORTHI : MEMBER {ADMN.)

THE HON'BLE SHRI T.CHANDRASZKHARA REDDY : MEMBER (JDL.)
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! As per Hon'ble Shri A, B. Gorthi, Member (Admn.) I

The shorft relief claimed by the applicant
is for gqual treatment with the employees of the

Railways in the mattpp of grant of Preductivity

— o i i

Linked Bonus. The applicant is an employee of the
Department 6? Posts and is working in Higher Selection
Grede (1600 - 2600) in Hyderabad GPG. The question of
grant of ?roductiuity Linked Bonus for the employees
has been considered and revised from time to time

b& the Government, keeping in view the demands voiced
by the employses. The latest agreement dated 13.9:93
reached in the National Council (JCM) (Annexure 1 to

the OA) is to the following a=ffect.

1. Vth Pay Commission will be appointasd
immediatsly., The terms of peference will be
finalised in consultation with the Staff Side.
A special meeting of the Nationa; Council (JCM)
or Standing Committee will be called for the

purposa,

2. An interim relief of fs, 100/- will he
granted to all employees fépm 16.09,.1993., It

will not count for any purpose.

3. 20% of Dearness Allouvance drawn at the
time of retirement will be merged with pay for
the purpose of gratuity only with effpct Prom

16,02,93,
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4, In yiew of the rejection of the two Awards

of BOA (Conveyance Allowance & Encashment of leaye)

¥ -

L.
L1

by the Cabinst, Parliament's approval will be sought '}

in the next Session.

S. The eligibility ceiling on income for payment -

u .

of Bonus will be raised as follows:- g

For Railuaymen From 3500 to 4500

For P&T and other employses covered by productivity

Linked Bonus Scheme from 2500 to 3500

For Other (Centpal Secrstariat.

Income Tax, Audit : No Changs

& Accts. etc., ) 2500 to continue

2. In the said agreement there is a recorded
observation that in the eyent of P&T employess securing - -
a ‘févourable .dgcision from the Supreme Court in the case

ot

now pending before the said court, ceiling will be raised

to Rs. 4500 for P&T emplayees also. r
}
3. Heard Mp. G. Venkatesyar the applicant who
St

.
]

appeared in person and Mr. N.R. Devaraj ilearned counsel

for thes rBSpDndents; Mr., N.R. Devaraj stated that the
differentiation in the grant of Productivity Linked
Benus wes aluays there, becauss of the different levels
of production, obtaining in the yarious Departmenfs.of N
the Government, The applicent howayer contended'that

there could be giffergnce in his quantdm of bonus, but

-3
there is no justification in fPixing different leyels

of eligibility to laim tha same.

osd
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Copy to:- \

-

4. Cabinst Secretary, Government of lndia, Central Secretar-

iat, New Delhi. , o

2, One copy to Sri. G.Uenkatesuar,(party—in—perscn),Asst.
nost Master, Hyderabad,.,

3. One copy to Sri. N.R.Devaraj, Sr. CGSC, CAT, Hyd.
&, One copy to Library, CAT, HAyd.

5, Dne spare COpY.
B S oL
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4, It is eyident from the record made in the
agreement dt. 13.9.93 that the demand of the P&T
employees Foé fixing the ceiling at par with the
embloyees of the Railways is under consideration of
the Hon'ble Supreme Court, The racord fﬁrther shous
that in the euént-uﬁ the P&T amployées securing a
Fsyourable decision of the Supreme Court, the respondents

.

uouid accept the decision of the Supreme Court and ™
raise the level to Rs., 4500 in respect of the P&T

employees also. In view of this catagdrical observation
recorded by the National Council (JCM) in its agreement

dte 13.9:93, we need not pass any Purther orders in

this case.

9. The application is disposed. of with the

above observation,

S

(T. CHANDRASEKHARA REDDY) (A.B. GO |H13 @ R

- MEMBER (2uDL.) MEMBER( ADMN.

Dated : The 14th December 93.
(Dictated in Open Court),
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